Constitution (22nd Amds.) .

9. . Shri -Dhireswar Kalita
10. Shri K.-M. Koushik
11. Shri Valmiki Choudhary
12. Shri Bal Raj Madhok
13. Shri K. Ananda Nambiar
14, Shri Nihal Singh
15. Shri Chaundhary Nitiraj Singh
16. Shri T. D. Ramabadran
17. Shri M. B. Rana
18. Chaudhuri Randhir Singh
19. Shri J. Ramapathi Rao
20. Shri V. Sambasivam
Shri Shantilal Shah
22. Shri Naval Kishore Sharma
23. Shri Prakash Vi: Shastri
24. Shri Sheo Narain
25. Shri Vidya Charan Shukla
26. Shri G. G. Swell
27. Shri Om Prakash Tyagi
28. Shri Atal Bihari Vajpayee
29. Shri G. Viswanathan
30. Shri Y. B. Chavan, and

15 from Rajya Sabha;

that in oder to constitute a sitting of the

- Joint Committee the quorum shall be one-

third.of the total number of members of
the Joint Committee;

that the Committee shall make a report
to this House by the first day of the next
session;

that in oth:r respects the Rules of Pro-
eedure of this House relating to Parliame-
ntary Committees' shall apply with such

. variations and modifications as the Speaker"

“may make: and

that this House do recommed to Rajya
Sabha that Rajya Sabha do join the sald Joint
Committee and communicate to this House
the names of 15 mombers to be appointed
by Rajya Sabha to the Joint Committee.

The motion was adopted.
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MR. DEPUTY - SPEAKER : So for as

the Chair is concerned, there is no notice.
I have no notice of it.
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MR. DEPUTY-SPEAKER: I am talking
at this hour; at this moment. I have no
notice; that is all. Afrer the Private
Members’ business is over, then, of course,
there will be a sort of second, what you
might call, Question Hour or a zero hour,
whatever you like to call it. 1 do not waat
to name it.

L=t us now take up Private Memben
Bills and Resolutions.

16.13hs

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS .

Forty'-second Report

SHRI BHALJIBHAI PARMAR (Dolud)
I beg to move:

“That this House do agree with the
Forty-second Report of the Committee
on Private Members’ Bills and
Resolutions presented to the House
on the 18th December, 1968."
MR. DEPUTY-SPEAKER: The ques-
tion is:

“That this House do agree with the
Forty-second Report of the Committeo
on Private Members' Bills and
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Resolutions presented to the House
on the 18th December, 1968."

The motion was adopted.

16. 133 Hrs

RESOLUTION RE: FOREIGN TRADE
POLICY Contd.

MR. DEPUTY-SPEAKER: The House
will now take up further discussion of the
following Resolution moved by Shri D. N.
Patodia on the 6th December, 1968:

“In view of the adverse effcet caused
on india’s foreign trade by the wrong
pattern of trading adopted in the
case of East European countries,
including Russia, this House resolves
that the foreign trade policy of the
Governmant of India, particularly
with East European countries and
Russia, be suitably changed.”

SHRI KANWAR LAL GUPTA (Dclhi
Sadar): I beg to move my amendment which
is as follows:

That in the resolution, add at the end.

“and a Committee of members of Par-
liament to be nominated by the
Speaker be set up to assess the
exact problem and suggest ways and
means to solve the same.”

MR. DEPUTY-SPEAKER : The resolu-

tion and the amendment are now before the
House.
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MR. DEPUTY-SPEAKER: We bave
got just one hour and 40 minutes.

How much time would the Minister
like to take for reply ?

THE DEPUTY-MINISTER IN THE
MINISTRY OF COMMERCE (SHRI MOHD.
SHAFI QURESH]I): 20 minutes.

MR. DEPUTY-SPEAKER: So we
have one hour and 20 minutes. 1
request hon. Members to be very brief,
because there are a number of Members
who would like to speak, and it should
be taken note of by all. The time is limited.
The next resolution is also equally impor-
tant. After a good deal of consultation
we have allocated this time.

SHRIMATI TARKESHWARI SINHA
(Barh): Mr. Deputy-Spcaker, Sir, I am
grateful to you for giving me opportunity
to participate in this discussion. Last time,
when this discussion was initiated by
Shri Patodia, I was in the House and I
listened to the points that he mentioned.
1 think he could not make his case well
because his arguments were loaded with
certain prejudices. 1 would not really
talk either in terms of favouring the eastern
European trade or the western block trade.

16.15 brs.

[SHRI GADILINGANA GOWD
in the chair]

But I would like to speak completely
on economic considerations. It is a fact
that the trade with East Eurppean countries
including the Sovict Union has increased
from 1 per cent to 18 per cent of our total
cxports. It is quite a substantial trade.



